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(SHRI DINESH GOSWAMI) :
Madam I would like to make
brief speech on the three Bills to-
gether and then I will introduce.
I would like to make a brief speech
on these three Bills. These are very
important Bills.

THE DEPUTY CHAIRMAN :
Do not make a speech. Please be
brief. . . (Interruptions). . .

THE LEADER OF THE OP-
POSITION (SHRI P. SHIV SHAN-
KER) : Madam, are we expected to
say something on the introduction
of these Bills ?...(Interruptions). ..

THE DEPUTY CHAIRMAN :
Just a minute. . (Interruptions). . .Mr.
Goswami, you do not make a speech.
You just introduce the Bills.

SHRI DINESH GOSWAMI:
Madam, «I beg to move for leave to
introduce a Bill further to amend the
Constitution of India.”

The question was put and the
motion was adopted.

SHRI DINESH GOSWAMI:
Madam, I introduce the Bill.

CONSTITUTION  (SEVENTY-
FIRST AMENDMENT) BILL,
1990

THE MINISTER OF STEEL
AND MINES WITH ADDITION-
AL CHARGE OF THE MINIS-
TRY OF LAW AND JUSTICE
(SHRI DINESH GOSWAMI):
Madam, “I beg to move for leave to
introduce a Bill further to amend
the constitution of India”’.

The gquestion was put and the
motion was adopted.

SHRI DINESH GOSWAMI:
Madam, I introduce the Bill.
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REPRESENTATION OF THE
PEOPLE (AMENDMENT) BILL,
1990

THE MINISTER OF STEEL
AND MINES WITH ADDITION-
AL CHARGE OF THE MINISTRY
OF LAW AND JUSTICE (SHRI
DINESH GOSWAMI) : Madam,
I beg to move for leave to introduce
a Bill further to amend the Represen-
tation of the People Act, 1990 and
the Representation of the People
Act, 1951.

The question was put and the
motion was adopted.

SHRI DINESH GOSWAMI :
Madam, I introduce the Bill.

GOVERNORS (EMOLUMENTS,
ALLOWANCES AND PRIVILE-
GES) AMENDMENT BILL, 1990

THE MINISTER OF STATE
IN THE MINISTRY OF HOME
AFFAIRS (SHRI SUBODH KANT
SAHAY) : Madam, [ begto move
foi leave to introduce a Bill further
to amend the Governors (Emolu-
ments. Allowances and Privileges)
Act, 1982.

The question was put and  the
motion was adopted.

SHRI SUBODH KANT SA-
HAY : Madam, I introduce the Bill.

REFERENCE TO THE RUMOUR
OF RESIGNATION BY THE
MINISTER OF HOME AFFAIRS
AND MINISTER OF RAILWAYS

SHRI SURESH KALMADI
(Maharashtra) : Madam, we have
heard that the Home Midister and
the Railway Minister has resigned.
. .(Interruptions). . Let the House be
taken into confidence. .. (Interrup-
tions). ..

o THIHT T0-A (ST 729) :
A ST E . (swEuw)
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Iqawafd : Iy 45 ST | EX
LIUFT wamfa T@ A g .
(za=am)

Nothing should go on record..
(Interruptions). .1 have to take up
Special Mentions only. I am not
allowing anytaing else. . (Interrup-
tions). . Nothing else to go on record
. .(Interruptions). .

o TANE; qlogq: * |

THE DEPUTY CHAIRMAN:
I would request honourable Mem-
bers to take their seats. No record-
ing when I don't permit. (Interrup-
tions) I have not permitted any of
you. Please take your seats. It is
not going on record. (interruptions)
You ask the Chairman. Learn man-
ners. You ask the Chairman and
if he gives permission, I will allow
the discussion. Now you take your
seat.

SHRI V. NARAYANASAMY
(Pondicherry) : ¥

THE DEPUTY CHAIRMAN:
I say you take permission of the
Chairman and if he allows a discus-
sion, I will allow you to speak. Now
it is not going on record.

SHR1 S. S.
(Bihar) ; *

DR. RATNAKAR PANDEY:
{Not recorded).

AHLUWALIA

THE DEPUTY CHAIRMAN:
1 repeat, I have said without the per-
mission of the Chairman, I cannot
allow anything. Please take your
seat. (Interruption) No, nothing is
going on record. I have called
Special Mentions. Iam calling Mrs.
Veena Verma. (Interruptions) Mrs.
Veena Verma is not hore. Then Mr.
Hanumanthappa.  (Interruption) [
have called one of your Members
to make a special mention. Please
allow him. (Interruptions) Mr.
Hanumanthappa, do you want to
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speak or do you not want to speak?
(Interruptions)

THE DEPUTY CHAIRMAN:
Just a minute. I have been telling
the hon. Members that I want to
restore some order in this House.
There is a procedure which I have
been reminded of. And I want to
remind the Members in return that
I am going to go by procedure. You
take the permission from the Chair-
man and T will allow you any dis-
cussion and anything under the sun,
but not without the proper permis-
sion from the Chairman,

I will ask Mr. Hanumanthappa
to speak. (Interruptions)

SHRI V. NARAYANAN
SAMY: * (Interruptions)

The DEPUTY CHAIRMAN:
I have said very clearly, you might
speak; you might speak as much as
you like. But nothing is going on
record. So what 1s the point in wast-
ing the time of the House? You take
the permission of the Chairman
and 1 will allow you discussion on
any subject under the sun-provided
you come with a proper authority
to discuss it and take it bzfore the
House. I am reminding the sensible
Members of the House to take
note of it.

SHRI VISHVIJIT P. SINGH
(Maharashtra) : Madam,.. .

THE DEPUTY CHAIRMAN :
[ have not yet identified you. Before
I finish my Special Mentions I may
not identify you. Till that period
please keep quiet. Y would request
you to take your seat. I will identify
you after I finish the Special Men-
tion (Interruptions)

SHRI VISHVIJIT P. SINGH: *

DR. RATNAKAR PANDEY:
(Interruptions)

¥N ot recorded.
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THE DEPUTY CHAIRMAN :
It does not make any difference to
the Chair if Members associate with
anything. It does not make any
difference to me. [ am only saying:
Members, please come properly
with the order of the Chairman and
a time properly allocated for dis-
cussion on anybody. 1 will permit
You. Now, I will request.. (Intrrup
tions) Please Mr... . . Vishujit
Singh, take your seat, Thank you
very much.

SHRI S. S. AHLUWALIA: *
(Interruptions)

THE DEPUTY CHAIRMAN:
Mr. Bagrodia, you said something
about the privilege. You may move
it... (Interruptions)

SHRI SANTOSH BAGRODIA
(Rajasthan) : Madsm Deputy Chair-
man, on 15th March, against Ques-
tion No...

THE DEPUTY CHAIRMAN :
What do you want to read ? I~ it
about the privilege? You cannot
read about it. (Interruptions) Your
privilege motion has been recetved
by the Chairman. It is under his
consideratior, Whatever instruc-
tions he gives for admission or non-
admission, I will report back in due
course. Now, you take your seat.
(Interruptions)

THE DEPUTY CHAIRMAN :
Mr. Bagrodia, just a minute. There
are certain procedures. Now You
are a Member of this House for a
long time. There is a procedure.
You give the Privilege Motion and
it has to be admitted by the Chair-
man. You can say : ‘“What about my-
Privilege Motion?” You don’t read
it. If you read the Privilege Motior..
then where is the question of admi-
sion by the Chairman ? When he ad-
mits. then we will discuss it. Please
take your seat. You can say that it
is a Privilege Motion against so
and so. But dor’t read it.

*(Not recorded)
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SHRI SANTOSH BAGRODIA.:
My Privilege Motion 1s against
Mr. Madhuy Dandavate who has
given wrorg information to the Par-
lic ment artd who has misled the Par-
liamert.

THE DEPUTY CHAIRMAN :
Let the Chairman admit it.

SHRI KAHNU CHARAN
LENKA (Orissa) : I want to know
what Fas Fappened to my Privilege
Motion.

THE DEPUTY GHAIRMAN :
Your Privilege Motion has gone
to the Minstry for their coments.
As soon as the comments come. I
will tell you

SHRI VISHVIIT P SINGH:
Madam,.. .

THE DEPUTY CHAIRMAN:
Just now Mr. Hanumanthappa is
not irn the Chair. The day he is in
the Chair I will ask him to allow

you.

sit v waew fag (fsare) - w@r-
7T, & A& ud &y vel £f%
faf.aa & 21T § Sifeq ImeansT
gfagrag @1 STQT € 1 % AL AYAT
vy ¢ 1 AR ey fyfas ¥ AR
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wgear, feedl ¥ w7 afwede
AR E ot ugq fag, Wy & awa
HFT TF QraARAE A F ST K
faare s@ F fog fgew war
qr ... (=waum)

grawafa 73 wsr fids
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gT A 9T 71 /AW uF a1 qfn
fa o fanifa Stsre & dgearmy
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gafeay g7 a1 gtq ag gaT ..
(saaaw) zY #3057 wiw Afw
5 gfqe | Afw o § AT AW
gfar ... (s@EEw)

st grasa fog wgaaifear : wg
THT 31T 8

JeUNWEA : AT OHoUTH &I
gswd w5 wifew, d2 [rgw)

ot glawia fag wgeafear -
qEWRAT, & #E WIAAT Wghl g i
#|T GG F I5 o vradfides §
f& MFT OHoUIR & FIA FW
ggar FE 7 AT AGI F I

&y eradfeess §, 72 g sargv |

THE DEPUTY CNAIRMAN :
I warn the Members, Please take
your seats. Otherwise. I will pass over
Mr. Hanuman happa. Take your
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seats. No hing will go on record
untill and unless I permit.

=t 7 NE WiwAT (S 93¢
arada Sqwwisfa wg®ar,  zgsr
da §1% ®EA § g AT ag 1w WA
F1 afear TS gur €1 aft = o
dwg wgey fReal W1 SquSHrE ar
fae sfas1T ¥ axy FwC frad
Srar & AT @8 afgwi SAw ag
Fzar gfx an dfs fosdr & daqg
fzEy @1 & gafee § wresy ang
TR AT, 5T AN AN g ¥ oA
AEA &1 H4AAAT E ... (SoEuwm)
gt fafads £a8 § g I74r

wifgw |1

THE DEPUTY CHAIRMAN :
I bave zlready said from here that
the privileges of the Members of
Parliamert will be protected.
have said it not once but many times.
He can give notice for a Privilege
Motion.  Ttere is a procedure.
I say from this Chair with all res-
ponsibility ard emphasis that I will
protect the privileges of thre Memb-
bers. Now, please let me go «beag
wi*h the busiress.

Mo WAIFT QST : 7 FFIW
A F1 aga a3vaq far § AfeeAe
7397 F | IAFT FHIHT G AW |

Jyawmid © ma sardr FEF FT
wE¥a AG § !

oft T wadw fag : F wAa
at fer e feemms g . .
(wrerT)

soewrafs © & mar gm oL L
(srmuv®)  gIWATAr &t A9 O
uge 15 ¥ T i Aw<g ¥ ag N
Ax Gifso o

Y gRo gAwwaeal (FuleF)
87 da BT E

1HE DEPUTY CHAIRMAN :
Mr. Hanumanthappa.
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SHRI H. HANUMANTHAPA:
Madam, before I go to my special
Mention......

Srawmfe @ THo it € uEw
o Fiw & fau mruEr @ne Hna
gl

SHRI H. HANUMANTHAPPA :

Madam, before I go to my regular
Special Mention, I would like to say
that I sought your indulgerce tc
raise an important matter ard You
were kind enough to permit me.
First 1 will raise that matter and
then come to my special Mention.

Madam, if anybody comes fo
power or becomes a Mipister or
even bacomes a Prime Minister, he
will not get any licence o murder
the people day in and day out.Madam
everyday we are reading in the press
that Fatehpur is drawing the head-
lires in the press about the killings
of Harijans. Of late, on 27-5-1990,
in Fatehpur district,in tte Fateh-
pur constiuency from where the
hon. Prime Minister of this country
is elected, under Hussainganj police
thana, in Hybetpur, a Scheduled
Caste family, one Naresh and his
wife Guddi have been brutally
murdered. .([nterruption)  Madam,
having read the news of Fatehpur
district, particularly a constitu-
ency of the Prime Minister, I re-
quest the Government to declare
Fatehpur district as a sensitive area
bzcause of thsse atrocities on  Sche-
duled Castes and Scheduled Tribes
and weaker sections. 1 request the
Government to appoint  persons
belonging to the Scheduled Castes
and Scheduled Tribes and Back-
ward classes as District Magistrate
and Police  Superintendent so
that they can take care of the
interests of these people and also
induce confidence in these weaker
sections that they will be safe and
they will be protected. Madam, I
am making this special demand
because even after three days, no
FIR is filed in any police station,
and the police is not prepared to
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take any complaint from the de-
ceased family. So, this being the
case, I feel this area should be de-
clared as a sensitive area, and special
protection arrangements should be
made to the people of the consti-
tuency of the Prime Minister.

THE DEPUTY CHAIRMAN:
Your Special Mention is over?

SHRI H, HANUMANTHA-
PA: I am coming to the regular
Special Mention.

SHRI V. GOPALSAMY
(Tamil Nadu): What is regular and
what is irregular?

SHRI H. HANUMANTHAP-
PA: T sought the permission of the
Chairman.

safa s afgr (S wim) :
W1 BT NG & wag¥ §, $arA wdn
¥ oga ¥ gfeed ov semak f5Y
SIEE . . . (smaam)

SHRI V. GOPALSAMY: He
has already made his Special Mention.
(Interruptions)

THE DEPUTY CHAIRMAN:
Just now the House was concerned
about sitting MPs. Nobody is
concerned over the ex-MPs. One
day all of us are going to be “ex”.
So, let him say something about
the ex-MPs.

SHRI HA HANUMANTHAP-
PA: Thank you, Madam......

SHR1 P. SHIV SHANKER
(Gujarat): Madam, it will be ‘ex’
which will be permanent.

SHRI H. HANUMANTHAP-
PA: Madam Deputy Chairman. ..
(Interruptions)

SHRI K. G. MAHESWARAP-
PA (Karnataka): Madam, just one
minute. .
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THE DEPUTY CHAIRMAN:
Now let me restore some order in
the House. (Interruptions) 1 under-
stand. Please take your seats. Let
him make his submission.

SHRI K. G. MAHESWARAP-
PA: Madam, without your permis-
sion, he has mentioned certain
things. 1 want to draw his atten-
tion also to one thing. Let him also
say about this. 150 houses of
Harijans were burnt in Bellary dis-
trict, in his own neighbouring
district. 150 built-houses and not
huts, were burnt in Karnataka.
One lady was killed. Are you
aware of these things? (Interruptions)
It happened recently in Bellary dis-
trict, about 50 KMs from his house.
(Interruptions) 1 will take every
one of you to that village. (Interrup-
tions) Atrocities are committed
everywhere. Why do you mention
only the Prime Minister’s consti-
tuency? (Interruptions) Everywhere
it is taking place. You must be
ashamed of saying this. (Interrup-
tions) He is a Scheduled Castes’
leader. Being a leader of the Sche-
duled Castes, you forget what is
happening elsewhe:e, and  you
want to politicise everything.

SHRI H. HANUMANTHAP-
PA: Madam Deputy Chairman,
I want to set the record straight..
(Interruptions)

SHRI K. G. MAHESWARAP-
PA: Afrocitics committed cvery-
where must be condemned.

THE DEPUTY CHAIRMAN:
It is not a question of any Member. . .
(Interruptions) please. ~ We do not
want to politicalise the matter.
Atrocities on Harijans and back-
ward classes are very serious. We
have discussed this issue in the
House many times.  Therefore, 1
would request Members. Anywhere,
in any part of the country, if any
atrocities are committed against the
Harijans, Backward Classes, etc.,
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we cry for them. We want the Go-
vernment to take action. Now,
please make your Special Mention
about ex-MPs. Nobody  bothers
about them. (Interruptions)

SHRI H. HANUMANTHAP-
PA: Madam, I want to put the re-
cord straight.

THE DEPUTY CHAIRMAN :
Thereis no need.

SHRI H. HANUMANTHAP-
PA: Madam, I would only like to
point out to Mr. Maheswarappa
that I had taken permission. He
said that 1 spoke without permis-
sion. I came to your Chamber
and T asked for permission. I
sought your permission. You gave
me permission. Then only, I
have gone on record.  About the
other thing which he talked about,
1 want to point out to him that I
am not the Prime Minister of the
country who has taken the responsi-
bility to protect the citizens of this
country. (Interruptions)  When
such incidents are taking place in
the Prime Minister's constituency,
it is his duty to take action.

THE DEPUTY CHAIRMAN:
I would request hon. Members not
to make it a politcal issue. (Inter-
ruptions) Do not make it a poli-
tical issue. I request Members.
(Interruptions) ~ When a Harijan
is murdered, when a person belong-
ing to the weaker section is mur-
dered, we are sorry for them. As
citizens of the country, we are com-
mitted to prevent such things. Let
us not make it a political issue.
Now, Mr. Hanumanthappa, please
make your Special Mention.

SHRI H. HANUMANTHAP-
PA: Let him make me the Prime
Minister and see how I behave,

——



